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Committees of Privileges of the Lok
Sabha and the Council of States,
which was presented to the House
on the 23rd August 1954.”

Enhancement of

MR, CHAIRMAN: The question is:

“That this House approves the
recommendations contained in the
Report of the Joint Sitting of the
Committees of Privileges of the

Lok Sabha and the Council of States
which was presented to the House
on the 23rd August 1954.”

The motion was adopted.

RESOLUTION REGARDING EN-
HANCEMENT OF EXPORT DUTY
ON TEA—Continued

SHrt RAJENDRA PRATAP SINHA
{Bihar): Mr. Chairman, before I pro-
ceed with my speech today, I would
like to correct an obvious slip which
occurred in my speech of the other
cdav. I said that the dividend declared
by the tea companies in 1953 related
to the year 1952. Obviously that is
not the fact and the dividend declar-
ed in 1953 does not relate to the
working year 1952. The fact is that
the tea companies fared badly in the
year 1952,

On the last working day, I explain-
ed at some length that there was a
rise in both the internal and the ex-
ternal demands for our tea and con-
sequently the prices were high. I was
teferring to the Economic Adviser’s
wholesale price index which includes
both the prices—the prices in the in-
ternal and the external markets, for
our tea. You will find that taking 1939
as the base year, the price indices in
the year 1950, for the months of
August, September and October were
very high, being 461, 460 and 460 res-
pectively.

[Mgr. Depury CHAIRMAN in the Chair.]

For the year 1951, the highest
figure was in August, being 439. In
1952 the price index went very low,
being 191 in October 1952. But in
1953, you will find that there has
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been a tendency for an increase in
the tea prices. The year opened with
a figure of 235 in January 1953 but
by December it went up to 474. This
rising tendency was continued during
the year 1954 and it stood at the very
high figure of 705 in September of
this year. It will thus be seen fthat
there was an increase of 350 per cent.
between the years 1950 and 1954 and
a rise of as much as 500 per cent.
between October 1952 and September
1954. Therefore 1 emphasise that the
price of tea is very high, not because
of the duty, but the duty was levied
because of the high prices. We should
not, therefore, have any fears that
the consumption of tea would fall
because of the imposition of this duty,
or that this duty would be passed
on to the consumers. I am pretty sure
that this duty will come out of the
«indfall of profits that the industry
and trade are making today.

Sir, I would now refer to a very dis-
quieting feature in our export trade.
Today we are governed by the Inter-
national Trade Agreement of 1950-55,
so far as exports are concerned and
I understand that Government have
released 129 per cent. for export, The
system of export quotas for tea was
devised as long back as 1933 and the
primary object at that time was to
restrict or rather to curtail the tea
crop in India. This system of quota
has since then not been changed in
any manner so as to meet adequately
the changing circumstances; and this
is now more urgent because the pro-
duction has lagged behind the de-
mand. The most disquieting feature
of this out-dated system of export
quotas for tea is that it allows per-
sons not in the remotest manner con-
nected with the tea industry to take
away sizable chunks of the profits.
Several tea producers do not have
enough production to meet the full
quota allotted to them and this is
where precisely the outsider comes in
to manipulate and take advantase
of the situation.

In view of these facts, it is impera-
tive that the present system of export
quotas be drastically overhauled and
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brought te deal with the reahties of
the situation of today rather than
that of yester years,

Sir, here I will give you a very in-
teresting quotation from “The Indian
Finance” of November 20th where
under the heading “Export Quota
Price” 1t 1s stated:

“The price of export quota rights
has risen further from 189 pies per
pound last week to 202 pies this
week.”

And here I would like the House
to appreciate that this 1s the cost of
export quota rights which does not
snclude the price of the tea, but it 1s
barely the cost or the price of the
chit of paper—the Export Quota
Licence.

“This demonstrates the results of
a policy which deprives the gen-
uine producer and exporter of the
full value of his tea, and yields a
premium to any middleman who
can corner the expoit rights at
the right time. The cost of the
quota, which was about 148 pies
per pound on November 1, touched
182 pies immediately after the an-
nouncement of the increase in the
export quota. The present rate 1s
28 pies higher than the previous re-
cord of 1941 when export rights
fetched 174 pies as a result of the
sudden withdrawal of Indonesia as
a supplier of tea in the world mar-
ket.”

Therefore, you will find that the
price of the export quota rights is
even higher than what 1t was during
the days when the British were rul-
ing this country. If there is a rise in
the price it should go to the benefit
of those who are engaged in the in-
dustry, of those who are engaged in
the trade and also this should be
shared by the Government by the
imposition of a duty. But I do not
see any ground to permit the middle-
man, the speculator to take advan-
tage of the rise in prices and I feel
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that this continuation of the old
quota system 1s helping this specula-
tion. I would, therefore, urge upon
the Government to take 1mmediate
steps to stop this speculation on tea
licences and I would lhike to  know
from the hon. Mimster as to what he
proposes to do 1n the matter.

12 Noon

Lastly, Sir, I would like to touch
one point and 1t 1s this that the effort
of the Tea Board should be to build
up a stable market for our tea in the
world market. We do not deny the
immediate importance of the U.SA.
market for our tea—and 1t 1s  good
that we are doing our best to expand
the market there—but we all know,
Sir, that the purchasmng power of the
people of USA 1s very high. And
rich people are always very discrimi-
native and my fears are that ulti-
mately our competitor, Ceylon, which
produces better quality than us may
scope over us; Ceylon will get the
US. market because of the better
quality of tea produced. I would,
therefore, submit that the Tea Board
should take up, along with the due
attention to be paid to the US. mar-
ket, the question of developing other
areas where we can have a more
stable market. I find that the import
of tea by the Middle Eastern coun-
tries and also some countries of
Europe 1s very mnegligible There ap-
pears to be a good market and if we
can develop the tea drinking habit in
those countries by suitable propa-
ganda, we can develop a good mar-
ket I think this market will remain
with us because people in those areas
would like to have cheap tea.

Thank you, Sir.

Mo Qo Mo wewmT (AfTERE):
go-garefy o, ag oy yee o= faar
e 99 ¢ T FXar g AR
TOH Y FI A A17 q T FT QT
WE @ T g, 9% 0 qm &)
W &, TR TER W ST Jar
W, ME WA F I, P A &Q
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a1 Iqq W gy FT A A F A
H ft sam g A& I9 &AFR
F a7 | F oA g fF odow @
Y AT FL UF GGAT T@T AT &
o9 fF gAR TG AR AA F T AN
ara od frar mar §1 § war g
for gg| W sover wer faay w@r St
SUIET WY T | ar At S
g A9 TFRF@IE |

s oY, & wwarg fFoaa A
qeq fa® feRenw & 4 afew
ramdae @R =TIAAF
wE & fegem N Fwwa W
] § SfFr frgea F wmw
R &t g o 33 W & | w'r Ry
mEEd 73 gnf, 1w v faaw
g, F'T 1Y FT TAHTS  SgTET
gW W, 48 q AAAr g 9T v
g fx maw 7 #E T owAW aga
SR 9% AT § AR F@EE § v
FT AW AT qE @I §, AR AW
q¥ Wt F@q  Frevr g1 SfFT  g@a|
SAET ST OWIRT ATT AT WIF 4r
Fraet gt & ag feReam & AR
2T & ) gwR ¥gr war 7 oswoar
JaraT T &, I9ET aF ey fewn
gyqa gar &, afFT samar fgean
IR G W £ ) AT & wewl
¥ garzds frew ok gards «2a
o1e swfewt & o = ww &t
g9 SAET IT £ IT FT T &
I § | JATIeE WEIW AH AATCH
$ AR § F@ o § fF oA @
oTeHl 95 @ WX ¢¥e  F9
a7 & fg 9 § w@ fF @
g @R 9EE-AE W ITEHT &
S g 1 59 gAT §, agr e
& |99 I I AT Yoo FTF |
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9% O agd [T EaT &, q9
¥ NHEI T T T T, AF B
T FI, W IR YA §
fF 72 1z dF7 Wt 3 g8 W@
T OO F@ §, IR gAIR AE A
& &t Farfedt =gt awt & 1 W
gtz 7 g0 gg sifaw &< S1fed
fF gt agy S wwe & 99 A9AT
T AR I &t A 1 ogw
ToH A § sAqFeqd F fowg
TET AT ATHE [T ¥E | Jg AT
a1 & &, FfFT N o, T F:}
39 & 99 Fgn gear g fx ozw
i # fggera & sraR St ATRE
g9 W @f @@ vEA T
Ay, 9gR W as A E,
aft gt § MT gEEaAny wed i
gw @3 § HIK WA d&r gnn fE
R Aw oAEN A AE & ®: WA
q §ar T9AT UE 9 A8 &% &
T E | AR FF AL @R TG ST
g, oar frogy @ gt | FFW Yo
gl 9F W F 9 F dgAT g%
21| ¥ quaAdT g, 39 FIL T A7
g AR Fed IF Agr | fow
S % w997 SgEr &, 99 &
nEq AR § S fou @ gy dw
AT §, IFFT g &N SAvar dAr
7Y ¥ ¥ g, TIIE ST SATEr
ggr &7 g3l AE FX AFAT F
T HIRAY F1 T AT T, T WY
wgr, S W, qre W AT, 99
T gFg =@ ar fgedr sifEd
gAR AW ® T/ A qar e @
faet @18 &3 @, i @m
W & =T T IEP W AT TER
=1fed A I qed T4 I afgd
7# 7g W g@ & q9 FA AT §
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[Ste Tao Ao AFFTAT]
fr ot amr a3 d 78 gy TR
At g § F}@ & @ A
wFz FT3@T £, IT Avgy W Faw
g, gaw & faew & afyse,
trew & ferarga g @ 09 &
g a8 zg 9 A QF gEdr &
Iz 7 FT g¥dl g fF FA I9m,
feqmr awm, fre safe & g9,
iy | afg § waar § B oSw
wfyFre w1 A W I A g &

-

AU e § g 3§ AR ¥
NE § I frad A7 ) arew
& & 1 AT AR & F A ET-
Ty S §1 gfew
TqAT & g wE A g ATfed |
TIFT FT 4G IR | ST SifER
g =tfgd, s ger afed, &
Y MEF I IGH TN AR & FES
grr =fgd 1 & A€ F1 A wHAA §,
A e 7 ggar If9 w9 &
qanr AgY P ST W 1 WA
. F I g ¥ 90 qg § S0
frarafer o)A a9 #7 I w9
g zegwre fear smar =tfed 1@ e
%' @A AW AE § fF ag Sar
Fr AHE F AR T AL QY
, Toar T gATY AR F7 A
AT £ 1

T a9 & g AR I oRaT
F a3 & W F5 ¥ &, @@ Ay
F oY groa fewrd & § aw IfEw
M AL AT & | FFR Y T LA
W frarar sifgm, | ofgq
@Eed 7 fraavg § 3% faar
STEFAT £ 99 ¥ fagk 7 I
T 97 A qH T IERIAT A
@T 1 weT faor AR oqE U
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ESAN-ELR R CUBE SOl L 5 G
freen =& wgr § | w@f ™ T
9ar §T § 9§ 9w e W9 &9
geitafaal #1 afas §, FreEd )
Wt = 1 afare &, o Tw@ F
TR a@ F I 9T Al
gl sfgare sTEe &1 9% & San
gt #t Az & fF 37 79 qT AR}
TS FT FAT £ 1 gT wiAAT H
frdt @@ & 2T gfremY +1 Fraw
frr wragy & aftwe Fw &
Fgt T JefAal Y awa Sg9
FH O | F q94 SA § FEA §
fF & cofda &7 grog agd @ua
g, TR 3@ gAY ¥ e
FEAT AET A [P A K5 q_ W
yrar & fou v =ifgw fF w
WA § @ gaad feafy w7y
TUTH & {50 99 I TR FIE Faq
A TSTAT 9T AF FgF B W1 A
feafe St& a& & awdt §1 g
& & FARA 1 Iege frar s #X
@2 Srgwa S fr SidTs §
TH TG T AT IIET F FHRQIT AAT TF
FAR § IARTATA Iw AT 917 0

qH FAX § fF a@ W OE
@I F qE Qoo & TF TN
UFE qF qHIT & | UF UhS JEe
$ M FF I TR FAL § qfA
g a¥ § | fow 9wl ® =™
far get § g Tg7 g e
§ zo®Y g9wg & IFF FAa A
TET QA ACT | W W A7
foe oF & AW F 99 g
uFe I 4@ g =1fgd ) gooF
IeAT F W FT T B IAT
g =fag | wr goa ag § fF
g & Im & awr @ & SuF
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TIXE@r W g g, @dEd art
s fasfr #7 Fer A o gr ar
§139 T ¥ a8 UF THIAR
I W & | Fg AT qGT @IS
g1 # wgar g fv fow aw «
B WA W FHIET ST FT O
= fem & @ ae ¥ R
% SIfETd #T ged FEAT A0Ed |
gW #1 7g Ay ¥ Wfgg 5 g
TF & O fo CFTH Yo TR
ax  qHT g, I§E S feer
F T & T L A TH TG AT
SqaEdr FLIT q1 AGT FT JAAT H,
W fF gaq T Fwar g, araa fae
S ¢ & @Rn & fEgETE 7 a
W I ™ E ) TF UF @re g e,
ME I qrS AT § | qgl
St B W@ § § 9Wa ¢ v A
T@ § ITF1 IO, T3 99 |
AR 9 § w5 AW ¥ A &
A zad feet @ ueged deared
# JEXT AN G | 7 waar g fF
st ggr & ®HY §, o fHEEw g,
37 ST AT A WA A I 4 A
qg W war § R oS S waH
g, 9 & & 9 AW W@ AR AR
TEFTL qST AT FH SSET T |
fegm @t fF 931 @ § 7 AW
g% agl § | & wwar g f®
T 1% & AN, IR IS F HE
g @M F e g gfear #71
Mg FC A1fgd | 99 7%
aagqﬁragrwgm CIEE
@ g |

#  mI9g AT WA g fE o
oy ¥ ZIAT 1 ST gwT
qER T & AR T T EAs
FRAT WY E | IR gy afey
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¥ o faar 2 1 3 q9d & IR
TWE & ! F qdl WRe &,
AT AR §, e €T
<t § 7 7 73 T £ 19
<7 el faree 1 ag7 swmEr
THT @I § | YA F W
Fe 9sT1 & % agi oA sarEr
TSt B g, fawmed @ g,
Fgafeq g7 g, TeAiET @l AW
g1 T T AR WA
smadt St fF gt §, geafy &
for #1 @ae QR @ o# AR
famd & a8 afear q@ #
T TG AT E | AE AR AT
T g, fae wAF AW E ) oT®
Ied AT Fear & fF gwwe &
e faEr #X ggt W UF ATed,
srfrs afcar s arfgr Sor fF
T IR feREm @ a1 WE | W@
ST N, AT Fgr ®  sIeHr gl
ceu il

# Fgar wgar g 5 osmarw #1
TeF =T §, ofFT agt IgT TAA
g1 a@r & I AT & g agi
e FrEE T g AR A &
W F g@ar &1 S & cordwt §
Tg TRAT § AR A fewad & uw
TET FCE@AT § FE W TRAT & 1
TF AT T FIC@TAT G I § T8
W geRET BRI | T¥ A AT AR
AT § 98 A8 AST JT & | gt
FIm AT & F W FE aw
T famar § 1 S AFT g &
I TEAT FNT AT T AT & |
gAR 9X ® 3 qwmk qF Ifwd
I AE AR Wor fgAr v &,
g A9 g faeee AR
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[STo o &To HGFHTI]

gravao fec ag fragm & &
7@ 9% q=AT gy A faw T @
A w7 gfar o 95 @ ITH
qEeAT Trfgd, @fE & g ux, SEs
IW 9T, IgH GG 9T AT I
477 X BATA @S g | IqW
S AT FYAT § 98 qgA T g |
zafoq game ARG F3 QAT IR
g f5 wT =g T gux W E
1 TT IIINTT FA A7 SYTET IES @Y |

Sur1 S. N. MAZUMDAR (West
Bengal): Mr. Deputy Chairman, this
Resolution seeks to enhance the export
duty on tea and we have been told
by the Government spokesman who
moved the Resolution in the House the
other day, that this enhanced rate of
duty has been fixed after considering
the probable effects on the export trade
and the reaction of the tea trade has
been also not unfavourable. Sir, it
has been also said that the intention
of enhancing the rate of export duty
is to mop up a part of the high profits
now being earned by the tea industry.
Now, with that I have no disagreement.
Tea prices have skyrocketed both out-
side India and inside. Export prices
and also internal prices have increas-
ed very much. According to some
figures that I have collected, Sir, the
tea prices at the Calcutta (Export)
auctions were as follows. At a sale
held on the 26th October, medium
Assam Broken Pekoe was sold at Rs.
3-4-0 per lb. as against Rs, 1-12-0 a
year ago. This means a rise of 86 per
cent, in the price of tea. If we take the
London tea sales, there also the price
per 1b. in the third week of October
wags 6/8d. as against 3/9d. a year ago,
nearly 100 per cent, rise. In the inter-
nal sales also the price of tea js very
high. So it is found that tea prices
have also skyrocketed. Ang as re-
gards tea profits Mr. Sinha the other
day gave some figures. So I shall only
cite a few figures because I do not
like to tire out the House with a
volume of figures. Sir, a few gardens
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Andrew Yule & Co. had declared
dividends in 1953, some to the tune of
25 per cent. some others 30 per cent.
and still some more even 45 per cent.
1 can cite several examples, So there
is no doubt that both tea prices and
tea profits have now skyrocketed. Gov-
ernment’s only consideration, I find, is
that a part of these profits should be
mopped up and absorbed in the Ex-
chequer by means of the enhanced
duty. I have no objection to that
and I also agree to the enhancement of
the export duty. But what I like to
point out, Sir, is this that the Govern-
ment’s only consideration seems to be
to mop up only a part of the profits and
nothing else. Iwonder at it because,
Sir, the main question in this connec-
tion to be discussed is: Who are get-
ting the cream of profits and how the
profits are being utilised? For what
purposes are they being utilised? Are
they being utilised for the development
of our national economy or for purposes
which are exactly the opposite? Sir,
as is well-known the cream of the pro.
fit is being taken by the dominant
British interests in the plantations.
Sir, even according to the figures sup-
plied by the ‘Economic Review’ an
organ of the All-India Congress Com-
mittee, 60,43 per cent. of the total
investment in the tea industry is con-
trolled by the United Kingdom. And,
Sir, according to the reports of the
Rege Committee, 10 leading agency
houses control every operation of
these tea gardens. That grip of
foreign capital is there. It is earning
high profits. It has been earning high
profits and all these profits are being
exported outside India. Even in 1952
when the tea planfers tried to make
out a case that there had been a crisis
in the tea industry, even in that year
some gardens declared dividends. Of
course for the small Indian gardens
that year was a bad year, a year of
difficulty if not of crisis, but even in
that year some of the big European
planting companies declared dividends.
But I find, Sir, that the hon, Minister
for Commerce and Industry, who was
so indignant about the grip of foreign
capital in the coffee and rubber in-

under the managing agency of Messrs. | dustries and was indignant about the
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abnormally high profits which they
have been making by those indus-
tries and taking those profits outside
India, he in this case has not come
out with any such indignation and
there is not even the ghost of that
anger here, not even a pale reflection
of that anger. Here the main ques-
tion is that the profit, the cream of
the profit, is being taken outside
India but I find the hon., Minister for
Commerce and Industry does not pay
any consideration to that fact. Sir,
apart from that, there is the main
question of the injustice that was
done to tea garden labour in the year
1952. In the year 1952 when a hue 2nd
cry about the crisis was made by the
planters, it was pointed out by many
of us, particularly those of us who are
in the plantation labour wmovement,
that this crisis is actually a crisis
manceuvred and engineered by thes2
dominating British interests and
actually it happened that when the
burden of the so-called crisis was
shifted on to the shoulders of the
workers, tea prices began to rise. Sir,
at that time in this opinion that the
so-called crisis is actually a man-made
crisis, all sections of the plantation
labour movement were unanimous,
Still what happened? It is an old
story and so I would not like to re-
peat in detail but it requires some
recapitulation. After much agitation
by the planters for the abolition of the
export duty a departmental committee
was set up to enquire into that ques-
tion., We were naturally apprehensive
that under the name of this enquiry
and under the name of this crisis the
planters will try to cut down the pri-
vileges—not the privileges—but the
little amenities which were being at
that time enjoyed by the plantation
labour. But there were categorical
assurances both from the Minister for
Commerce and Industry and the Minis-
ter for Finance on the floor of both
the Houses that that enquiry had
nothing to do with the labour and that
it was concerned only with the export
duty, but what happened gradually is
this. After the report of that enquiry
was submitted, it was found out that
the whole attempt is to place the bur-
den on the shoulders of the labourers.

[ 8 DEC. 1954 ]
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The Plantation Labour Act was shelved;
the food cencession enjoyed by the
labourers was cut down; their wages
in many cases were reduced. These
were all legally allowed by the Gov-
ernment in spite of the previous as-
surances. Now, Sir, we hear—and it
is admitted by the Government—that
profits are sky high. But has the
Government lifted even its little finger
to undo the injustice that was done
at that time to plantation labour? The
Government has done nothing of the
kind. At that time in Assam, in West
Bengal actually in some places, the
wages of the labourers were reduced
Minimum wages had been fixed pre-
viously but immediately when the so-
called crisis came their wages were
revised and reduced in various ways.
There was direct reduction, with-
drawal of food concession for which
even after much agitation they could
not obtain complete compensation:
then there were ration cuts, wage cuts
and work load was fixed in such a
manner that the workers could not get
even the minimum wages which were
fixed after revision, Particularly in
West Bengal the workers suffered from
a severe wage cut. After smuch agita-
tion by plantation labour and after
voices were raised on the floor of
Parliament, a Tripartite Committee
was formed and in that Tripartite
Committee some agreement about
cash conversion of food concession was
reached but that was not also full com-
pensation. And that cash conversion
was not allowed to the tea garden
labour in West Bengal particularly,
Moreover, even now the workers have
not been compensated for the wage
cuts and the ration cuts that were
imposed on them in 1952, In 1952, as
you know, Sir, a large number of
gardens in Assam and West Bengal had
closed and most of them were Indian
gardens, and nearly 60,000 workers
were thrown out of employment.
Later on when some of these gardens
reopened, all the labourers who were
previously thrown out of employment
were not taken; a considerable num-
ber of them were left unemployed.

Now, when the tea prices began to
improve and the plantation labour
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movement was asking for a revision
of the cut that was imposed on the
labour and also for compensation—
and we were also raising our voices
in Parliament—there was another Tri-
partite Committee. That Committee
considered the question of the imple-
mentation of the Plantation Labour
Act which was shelved previously on
the recommendation of the Depart-
mental Committee that was set up in
1852, Now, Sir, in the Plantation
Labour Act there are various provi-
sions; some provisions relate to hours
of work; some provisions relate to the
rights of the workers; some provisions
relate to their living conditions; and
some relate to welfare measures such
as canteen amenities, housing, drinking
water and all these things. We were
asking from the very beginning that
it was absolutely unjust to put the
entire Plantation Labour Act in the
shelf. Assuming even that the tea in-
dustry was passing through a crisis
there was no justification in not imple-
menting some of the provisions of this
Act, say, as regards the right of trade
union activities, right of access of the
public to the workers’ settlements etc.
But then it was shelved. In 1954 there
was, as I said, another Tripartite
Committee and this question of the
implementation of the Plantation
Labour Act was placed before that
Committee. The planters both of the
North and of the South, both British
and Indian, still persisted in their
previous plea of the industry passing
through a crisis but at that time the
tea prices were again improving and
what happened as a result? Only those
sections of the Plantation Labour Act
the implementation of which did not
require any expenditure practically,
were agreed to by the planters, namely,
provision of facilities for drinking
water and the like. You will be
astounded. Sir. to hear that the facility
of having clean healthy drinking
water was so long denied to the
labourers. Even now it 1is being
denied; that is also my point. Sir, I
am sure the hon. Minister for Com-
merce and Industry will fry to side-
track the issue by saying that these
complaints are the subject{-matter of
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investigation either by the State Gov-
ernment or by the Labour Ministry,
But, Sir, as the hon. spokesman of
the Government on another occasion
gave us the idea of collective function-
ing of the Government and not of
departmental functioning, I take this
opportunity to point out to the Gov-
ernment what it has done to labour
and what it has not done. I want to
point out its omissions and commuis-
sions. Sir, in the Plantation Labour
Act there are provisions for housing.

Tre MINISTER ror COMMERCE
ANp INDUSTRY (Surt T. T. KRish~
NAMACHARI): If I may be permitted to
interrupt, I would like to tell my hon.
friend that we are bringing another
Bill, raising the cess and that increase
would be intended specially for the
purpose of providing amenities for
labour. Perhaps if my hon. friend wil}
concentrate his remarks at that time,
it might be more helpful to me and to
the Government,

Surr S. N, MAZUMDAR: Sir, I
shall wait for that Bill. He has an-
nounced that a Bill is coming increas-
ing the cess which will be mainly
devoted for providing increased ame-
nities for labour. But 1 do not
know when the Bill will come; I do
not know when it will be passed. 1
am not sure about it and I am not
sure how it will be implemented. So
I think what I was going to say, I
must still say and point out to the
Government all these things.

Now, Sir, about creches. The tea
garden labour population containg a.
large percentage of women., Perhaps.
the percentage of women is almost
equal to that of men in many cases..
But there was no provision for creches
in an overwhelming majority of the
cases.

Mgr. DEPUTY CHAIERMAN:
need not go into details.

SHRr S. N. MAZUMDAR: Sir, when
the profits are skyrocketing, even these
provisions of the Plantation Labour
Act which were so long held in
abeyance are not being implemented
by the planters. If you want me to be

You,
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brief, then, for the sake of brevity, I
.can mention only the major heads, that
is, compensation for the loss which the
labourers suffer—compensation due to
ration cut, wage cut—then giving
them these facilities, medical facilities,
crech facilities, housing facilities
These were shelved, as I said, even 1n
the Tripartite Committee on Planta-
tions which met some time in January
‘These questions were shelved but my
point is that when the profits have
skyrocketed, there is absolutely no
justification for shelving this whole
Question any longer. I am not saying
that all these—the housing program-
me, the housing difficultfies, etc.—can
be solved overnight, but the imple-
mentation of these things should be
taken in hand in right earnest. Un-
Jess this is taken in hand in right
earnest, the labourers will suffer all
the more, even in small matters. For
instance, the Plantation Labour Act
provides for the supply of blankets,
waterproof covers, baskets for pluck-
ing of leaves, etc. These were also, in
many cases, held in abeyance. My
point is that these things should be
taken in hand immediately just now.

Then, I would like to draw the
attention of the Government to another
imatter. The Plantation Labour Act
permits the Government to frame
rules., The rules which were framed
by the Government were placed be-
fore the Tripartite Committee and the
rules which were finalised for imple-
mentatjon were only those having the
consent of the planters. That means,
when the Government passes an Act,
jt takes into its hands the power to
frame rules, but in actual practice,
while framing the rules it depends
upon the sweet will of the planters.
And the planters have various stand-
{ng orders terrorising the workers,
which were drawn up unilaterally,
without taking the consent of the re-
presentatives of labour. They are
even now refusing to allow the right of
access to the plantations, which has
been admitted to even by Govern-
ment spokesmen, All these conditions
are still contfmuing. Sir, I have no
doubt that the hon, Minister for Com.
erce and Industry has given an as-
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surance about the coming Bill for in-
creasing the cess, but still I would
like to point out that when it is admit-
ted on all sides—even by my friend
sitting there—that the cream of the
profits in this industry is being taken
away by foreigners, taken outside
India—not utilised in the interests of
India—they are building up reserves,
not putting anything for labour wel-
tare or for improving the industry—
we wish to know what steps the
Government propose to take about
that matter. For example, about
employment of Indian nationals the
Government has agreed that there
should be more and more employment
of Indian nationals. But what is hap-
pening in the plantations? In the
category of officers with a salary of
Rs, 1,000 or above a month, the
proportion of foreigners is increasing
gradually. All this is happening be-
fore our very eyes. On the one hand,

profits are skyrocketing—prices even
for internal consumption are rising.
We do not get good tea at cheap

prices. The profits are being export-
ed outside India—not being utilised
in India. And I find no trace of any
indignation against this state of affairs
in the face of the hon. Minister for
Commerce and Industry. It is all the
more surprising that after expressing
all his indignation against the foreign
vested interests in the coffee and rub-
ber industries, he is totally silent about
the same picture in the tea industry.
About this increase in the export
duty, as I said, I have no objection.
The profits should be mopped up. But
that is not the ultimate goal—only to
mop up the profits. The injustice
done to the labourers should be un-
done. Moreover, steps should be
taken—steps which are within the
four corners of the Constitution—to
see that these abnormally high profits
are kept in India, are invested in
India for the development of Indian
trade, in our national interest and
economy. Otherwise, it is mere moon-
shine to say that there is high profit.
We want to mop up only a part of
the profit. The reaction of the tea
trade to the proposed announcement
of increased duty has been not un-
favourable. Why should it be un-
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favourable? They know very well
what they are getting, They know
very well that they have been able to
hoodwink the people so long. They
have hoodwinked a lot of people. The
story of their earning profits is the
story of uninterrupted earning rackets,
and as has been pointed out by pre-
vious speakers, this year their pro-
fits are higher than previous years.
That is going on. And then the
hou. spokesman for Government, the
Minister for Commerce and Industry,
simply says: “We want to mop up a
part of the profit.”

THE MINISTER ror COMMERCE

(SHR1 D, P. KArRMARKAR): Have you
any objection to that?
SHrRI S. N, MAZUMDAR: I have

agreed to that, but I want to tell you
something more. I want you to take
all the steps which are possible for you
to take—even within the precincts of
this Constitution—to see that these pro-
fits are mopped up—not only part of
the profits are mopped up, but the
profits are utilised in the national in-
terest, The reaction of the tea trade
will not be unfavourable. They have
a guilty conscience. They know that
if they do not agree, then the Govern-
ment will be forced by public pressure
to take stringent measures against
them—unless the public is able to put
pressure on the Government, the Gov-
ernment will not do anything of its
own accord. That is why their reac-
tion has not been unfavourable. But
it is the duty of all who have the in-
terests of the nation at heart to base
their action not on the reaction of the
planters, the employers of the tea in-
dustry, but to have a clear idea of the
whole picture and find out ways and
means as to how these profits can be
utilised.

8ir, even my friend Mr. Malkani—
e has been in this House all these
years and he has been listening to me
for so long—has been recently to
Assam and he now knows the condi-
tions of plantation labour, He is now
awake to the danger to a vital sector
of our economy being dominated by
these foreigners who are dominating
against our own interests. He has
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come to certain conclusions; he has
drawn the conclusion that all planta-
tions should be abolished, There is
some truth in some of his observations,
The plantations own acres and acres
of land which they had obtained for
a song a century earlier. A large por-
tion of that land is left fallow. Tea
has not been cultivated on it; nor is
it being used. It could be used fer
food production, it could be used for
settling landless labour and it could
be used for settling refugee families.
When there was a rush of refugees
here, the Indian Tea Assaciation
made a gesture that they would set-
tle refugees there. But later on there
were complaints that the refugees
were not settled; where they were
settled, the conditions were very
onerous, very difficult for them, There
are many aspects of this thing. So, I
wonder how knowing all these things
the hon. Ministers come here and say
that as the reaction of the trade has
not been unfavourable, we are enhanc-
ing the duty. They have said that in
enhancing the duty, they have taken
into consideration the probable effects
of this enhancement on our export
trade. Sir, we want that our export
trade should increase and we know that
India is one of the major tea produc-
ing countries. But while considering
the probable effect on our export trade,
if the pattern of our export trade—
if the structure of our export trade—
is not taken into consideration. then
also we shall remain where we were.
The main difficulty in connection with
the tea industry is that it is dependent
on export and export, also, mainly to
the United Kingdom. That is how the
domination of the foreign interests
are maintained. There is a possibility
of raising the internal consumption on
the one hand; and of expanding the
export market to other countries.
Exports to the TUnited States are
expanding. In this connection, I
would like to point out that, when the
cry about a crisis was raised, we said:
“Even now, in 1952, you can get rid
of these British manufactured crisis,
if you try to direct our exports in
other directions.” We suggested “try
to export tea to the U.S.S.R, Austra-
lia, Burma, Egypt, Iran, etc.” Then
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the suggestion that the U.S.S.R, may
be a consumer of Indian tea was
pooh-poohed by hon, Members on the
other side. But not even a year had
passed when a trade agreement with
the U.S.S.R. was concluded and one
of the major items for export in
Indian commodity was tea., I do not
know as yet what efforts have been
made in that direction. Then, Sir.
our neighbouring countries, Burma,
Australia, Iran, ete. wused to take
Indian tea. I do not know what steps
have been taken to explore the pos-
sibility of expanding our export there,
If this is not done, if the structure
of the tea industry, as it is here, is
left untouched, if the structure of our
export trade is untouched, then what
will happen? Today, the profits are
skyrocketing. They are earning huge
profits. So the planters are agreeing
to this enhancement of this duty. But
tomorrow, if there is a slight fall, or
if the plantation labour movement is
sufficiently organised to assert ifself
for its just demands, then there will
be another manipulated crisis, and in
the name of that crisis again pressure
will be put on the Government, and
the Government will yield to that pres-
sure, will succumb to that pressure,
and will reduce the export duty at
the cost of the national exchequer,
and thus will help the planters tc
shift the burden of the whole thing to
the shoulders of the labourers. There-
fore, Sir, I would like to point out to
my hon. friend. Mr. Karmarkar—I
find Mr. T. T. Krishnamachari is not
here and has left the House already—
that the Government can by all means
enhance the export duty, but it should
take these steps which are within its
power. Then only the bona fides of
the Government will be proved, other-

wise not.

SHrRr BISWANATH DAS (Orissa):

Sir, if I rise today to speak on this’

question, I do so because of the unfor-
tunate sight that I was able to see
while visiting the tea gardens of
Assam, when the tea industry was
passing through a crisis, S8ir, it may
not be out of place to state here that
over 35 per cent. of the tea garden
labour went from various districts of
Orissa.
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Sur1 S, N. MAZUMDAR: We fight
for them also, irrespective of it being
your State.

Sur; BISWANATH DAS: I know;
I know, During the days of crisis,
these unfortunate people who were
taken away from their places, 10, 15
20, 30, 40 or 50 years back, knew not
where they came from, absolutely lost
contact with their kith and kin, and
had no experience of any other oc-
cupation except that of plucking tea
leaves and tending tea gardens, were
thrown out of employment in hundrads
and thousands. I have seen those piti~
ful sights. I have also seen how these
unfortunate men from Orissa and other
States, thrown into the lap of Assam,
were forced to live on roots or were
forced to starve. I also know
that the Government of Assam,
and the I. N. T. U. C. and the
Congress organisations in Assam, did
their very best to give them help. But
what else could they do? The Govern-
ment offered them the chance to take
to labour throwing open the Public
Works Department. But these people
were not accustomed to hard labour,
and the result was that even this act
of generosity was of little help to these
people. Sir, under these circumstances,
I must frankly confess that this unfor-
tunate Central Tea Board did nothing
to help them. Sir, this Tea Board
was constituted to serve the tea indus-
try, and to carry on tea propaganda.
By killing the hen which lays the
golden eggs, where is the hope for the
man, who tends the hen, to find any-
thing for himself or for the hen? That
was the condition in which the tea
industry, the tea estates, and the tea
labour, were left to themselves in those
hard times. Sir, I therefore feel very
strongly against this Board, If I say
a few words, my hon. friends will for-
give me that I have no comment to
make against the Ministers. They are
busy people; they are hardworking
friends. And probably, in the midst of
their labour, they leave everything to
these degenerated Mahants and
Mathadhipatis, these Tea Board gentle.
men, I may be wrong or I may be
right, but I have no other expression
tnhan to cail them by these appellations.
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These gentlemen did nothing either to
help the Indian tea planters who were
losing and who were going to close
their gardens in very large numbers, or
the tea labourers in general. Sir, even
now, they could do a good lot. I have
seen that each garden has a certain
acreage of land for cultivation:; it 1is
being divided among the labour popu-
lation, and there is some paddy crop
being raised, That is all, and it ends
there. Sir, Assam is the State which
has a heavy rainfall, [t gets rain for
about seven to eight months in a year.
What did these degenerated Mahants
do? Could they not do something to
help these tea garden labour to plant
their own vegetables? I find these un-
fortunate people never grow any other
thing. They could grow immense vege-
tables, and thus help themselves and
also help the State. But, nothing
doing is the order of the day. Sir, they
can organise co-operative societies.
These people purchase things at very
heavy prices, and the result is that
whatever little they get, they refund.
That goes to the middle man not to
these people, They drink heavily,
Nothing doing;, no anti-drink propa-
ganda, nor alternative avocation for
these people, either in their off-time or
in the holidays, is provided. The result
is that they drink, and drink is the
order of the day. What are these un-
fortunate people doing? I would there-
fore implore my hon, friend to close
this organisation of Mathadhishes and
Mathadhipatis; let it end. and let there
be instead a useful organisation which
looks to the real needs of labour, and
also look to the needs of the gardens.

Sir, speaking of the gardens, I have
to say that there are iwo classes of
gardens, those of British planters and
those of Indian planters. Times were
there when Britain showered all the
blessings of her rule on the British
planters. The Assam Government was
dancing to their calls. Those days are
gone. The Republican Government of
India wants to do justice to the plan-
ters. not to Indian planters only but
to all planters. Sir, I call for a change
in policy for two reasons. In the first
place, T bave reason to believe that the

[ RAJYA SABHA ]

Export Duty on Tea 890

Britishers of the industry are prepar-
ing themselves for a fight with us and
to compete with India developing their
tea industry in African colonies. Many
plantations have been started in their
African colonies with the money tney
draw from their Indian plantations
and also with the trained personnel
that they are able to get from India.
I ask this Board as to what they have
done to resist this tendency of the
Britishers, I think there is no need
for such a Board if they cannot draw
the attention of the Government to the
things which India will have to face
one day or the other. Certain courses
of action have to be prevented. What
are these? These planters have to
purchase large quantities of machinery,
instruments and spare parts for the
requirements of their gardens. In this
connection, let me also state that four-
fifths of these gardens are in the
hands of the Britishers, while one-fifth
only is in the hands of Indians, Gar-
dens which are in the hands of the
Britishers are the best ones, the most
paying gardens located in the most
fertile areas. Indians got into the
field late and the result was that what
was left by the Britishers was taken
over by our people. Therefore most
of the instruments, machinery and
spare parts are for the gardens re-
quired by the Britishers, The Briti-
shers make it a point to import all
ihese and even fea chests from their
own country.

Surr D. P. KARMARKAR: That is
all past history, this thing about tea
chests.

Surt S. N. MAZUMDAR: About
machinery, I would point out to the
hon. Minister......

Sur1 D. P. KARMARKAR: No sup-
plementary observations please.

SuRI BISWANATH DAS: If certain
orders have been passed on this sub-
ject, I would only thank the Govern-
ment. If Government has been and
is doing its best, I have absolutely
no complaint against the Government.
If the Board has not drawn the atten-
tion of the Government to these
things, where is the justification for
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expending so much on this expensive | planters, the Indian planters and the

body?
that aly these things are

My information, however, is
imported

through or from England, even though | ble, but they have got

this kind of machinery, instruments
and spare parts can very well be ob-
tained from the Indian market.

come to the question of
.delegations abroad. In the delegation
that was sent to foreign countries,
Jleading part was taken by the British
plantation 1interests. Why, when we
‘have to develop our industry, to
.develop our tea markets, should these
_people who are preparing themselves
for a fight with us give the lead and
why should they guide us even in a
wdelegation, I fail to understand. T
think the Minister owes an explana-
tion to us as to why necessary steps
were not taken to send a delegation
«©of experienced Indians, or at least, a
delegation headed by an Indian, for
the propagation of Indian tea out-
.side India.

I now

About the tea sales, we want as
Members of this House, and as citi-
zens of the Indian Republic, that the
venue of the sales should be shifted
from London to Calcutta. Calcutta
should be the tea market of the
~world. We have been harping on
this question for so long. I am sorry
that Mr. Krishnamachari is absent.

Sart D. P. KARMARKAR:
here.

Sarr BISWANATH DAS: You are
here, but he would have borne me out
when 1 -say that as members of the
Standing Finance Committee we were
.agitating for shifting of the venue
from London to Calcutta. I should
like to know what has been done by
the Central Tea Board, in that regard,
so as to give effect not only to the
wishes of the Members of the Stand-
ing Finance Committee, not only to
the wishes of the Government but
also to the wishes of the people of
this country.

Sir, certain things have been said
about credit facilities in the report
of the Central Tea Board for 1953-54.
1 have already said of two classes of

I am

British planters. True it is that some
of the British planters were in trou-

mounting
sums of money laid by for bad years,
whereas these unfortunate Indian

planters have nothing or very little
left for themselves. I should like to
know whether the British planters
also got the benefit of this scheme
Sir, while the Government of India
is sitting quietly and thinking as to
what steps they shouf take, the Bri-
tish planters were getting advances
and bank credits from their home
banks. How can you maintain your
industry, how can you develop and
how can you nationalise it unless you
take steps to see that the Indian sec-
tion of the planters are at first pro-
tected? Small they are, and few
they are, and you have to protect them
lest you would lose the industry. Sir,
I know that there are proceedings
pending even today against the Indian
section of tea planters. These people
are anxious to do their best, ready to
seil their other properties, to main-
tain these gardens. But nothing is
done for them.

Mr. DEPUTY CHAIRMAN: Woull
you take more time?

Surt BISWANATH DAS: Yes, Sir,

Mr. DEPUTY CHAIRMAN: You
can continue after lunch. The Hou:>
stands adjourned for lunch till 2-30
P.M,

The House then adjourned
for lunch at one of the clock.

The House re-assembled after
Iunch at half past two of the clock,
MR. DEepuTy CHAIRMAN in the
Chair.

Mr. DEPUTY CHAIRMAN: M-,
Kapoor to present the report of the
Committee on Petitions.

J. R. KAPOOR (Uttar Pra-
After a few minutes.

SHRI
desh):

Mr. DEPUTY CHAIRMAN: Mr
Biswanath Das.
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SHRI BISWANATH DAS: Sir, it is a
matter of history that the British
interests were created in the course
of a hundred and fifty years of Bri-
tish rule in a way which had taken
deep roots in the soil of India. After
the British handing over charge of
administration the British interests
were feeling whether or not time had
come when they should quit India
really with bag and baggage so far
as economic interests are concerned.
Sir, in those days of 1946 to 1948 the
British planters were anxious to dis-
pose of their plantations at the mini-
mum price possible even though tea
had a very good market value in those
days. Certain tea gardens were then
purchased and they are now selling or
disposing of other gardens. A com-
parison of the purchase price of these
gardens will show how mounting
the demand of the British interests
have been in respect of the prices of
these gardens. Sir, while discussing
about sterling balances to be drawn
from England, we, in the Standing
Finance Committee, had recommend-
ed to the Government to purchase all
the British interests in India. Sir,
due to justifiable reasons or other-
wise, the Government then thought it
not desirable to purchase them inclu-
ding tea interests. The Britishers
know that the policy of laissez faire
that has been accepted by the Gov-
ernment of India in this regard and
the policy of non-discrimination against
British interests is very heartening
to them. The result is the high pri-
ces in selling away tea gardens. I
would therefore implore the Govern-
ment to prevent this. Attention has
been drawn to these aspects of the
question. I accuse this unfortunate
body called the Central Tea Board.
Have they done anything in this re-
gurd? The first concern and the best
thing to do is to see that Indian in-
terests are safeguarded in this na-
tional industry of ours which is one
of the two or three main industries
to earn our dollars and foreign ex-
change. Nothing doing has been the
goal of this Central Tea Board. While

stating that the policy of laissez
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faire has well paid the foreign in-
terests and not helped the growth of
Indian interests in this national in-
dustry, I have to plead with the Gov-
ernment that a change is called for.

I come to the question of reducing
the cost of production of tea so that tea
industry itself, the Indian tea interests.
and the tea gardens could be helped
and not much protection will be neces-
sary, if even small things are done,
and such things will greatly help the
Indian section of the tea plantations,
by change of rules. If any nursing
is necessary, it is those small tea in-
terests that are to be nursed. I
would refer hon. Members to one as-
pect of the question. Each planter
is called upon—whether big or small
or middle sized—to maintain a hos-
pital. That is very good. He has to
maintain necessary doctors—the mini-
mum being one—a compounder and
also a nurse or nurses. Well, main-
tenance of compounder and nurses is
good and no one denjes it. But why
should a small garden or plantation
be called upon to maintain a
medical officer within the gar-
den? It is a punishment to
the doctor and an incon-
venience to India as a whole because
we want medical treatment as widely
as possible. If there is a plantation
with a hundred workers why should
they have a medical officer or why
should a medical officer be confined
to one single plantation. I am not
able to understand. I would there-
fore appeal that this Board should
examine such things and place them
before the Government for any change
of rules or for necessary adjustments.
But my complaint is that nothing in
this regard has been done,

I then come to section 12 of the
Tea Act of 1953 where absolute con-
trol regarding cultivation or exten-
sion of cultivation or starting of new
gardens have vested in the Board.
Now what is it that the Board have
done? The British wanted to colo-
nise Assam and Darjeeling. The re-
sult is that they confined their acti-
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vities only to those areas. Now we
have 1n India vyery many useful and
importart places where tea planta-
tion could be carried on. As a per-
son 1 charge of administration of
Orissa I explored possibilities of coffee
plantation in the hills of Koraput
District and I found that they were
very encouraging. Similarly there
are very many fresh possibilities 1n
the ex-State areas of Orissa as also
in the District of Koraput and Gan-
jam agencles where tea cultivation
could be carried on, or extension of
tea cultivation could be done to the
great advantage of India. I am only
illustrating Orissa. There are other
States also. What has this blessed
Tea Board done? Responsibility and
power go together and the responsi-
bility rests on this Tea Board. I
would ask the Government to call
upon this Tea Board to say whether
anything of the kind has been done
by them to explore the possibilities
of extending cultivation of tea fo
other areas where plantations have
been started or are intended to be
started.

In section 12 (2) provision has
been made for the possible amenities
of plantation labour. I should like to
know what fraction of this sum of
Rs 53-50 lakhs budgetted in 1953-54
has been allotted for the provision of
amenities and welfare of the planta-
tion labour. Sir, I wish you had gone
to the tea gardens of Assam and seen
the most unfortunate conditions pre-~
vailing there. Instead of having these
high-paid and well-provided officials—
the President, the Vice-President
and other high officials of this Cen-~
tral Tea Board—I would appeal and
submit *~ the hon. Members of this
House te force the demands and the
necessities of these unfortunate peo-
ple on to the attention of Govern-
ment so that a good fraction of this
money be spent in providing ameni-
ties for these labourers and in im-
proving their living conditions in the
tea gardens of Assam and other areas.

Sir, next I come to the constitu-
tion of this Board. You have a
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Board consisting of 40 members—
something like a small legislative
assembly. Of course, the Act allows
it. The Act has, however, laid down
the maximum number. Why should
you have that maximum and thus a
small legislative assembly which car-
ries 1ts meetings in Ootacamund—
under conditions which can well be
Imagined than stated” I have heard
Some members of the Board—well-
meaning members themselves—ex-
Pressing disgust at the whole thing, at
the waste of resources. Once the maxi-
mMum 1s fixed and the money 1s drawn
and put in the hands of these “Ma-
hants” and “Mathadhipatis” there 1s
no end to expenses The Government
and the Mmusters are too busy with
their own work. The Minsters are
awfully busy people, while merrdy
these institutions and these “Matha-
dhipatis” go on with their improve-
ments and amenities, I, therefore,
appeal to the Government to see that
this small legislative assembly is re-
duced 1n number, that the strength of
this tiny legislative assembly 1s re-
duced to the minimum. Again, why
should British planters get equal re-
Presentation with the Indian plan-

tgrs? Sir, we have Indians in Bri-
tish colonies. What 1s their condi-
tion? They are the most wretched

of the wretched. Why should we then,
in the name of non-disecrimination
provide the British interest with
equal rights knowing fully well that
during the course of the last 150
years and specially within the last
90 years, they had built up mounting
vested interests? If you cannot abo-
lish them, pray for Heaven’s sake, do
not give them equal rights with their
Indian counterparts and strengthen
vested interests. And this is most re-
volting to me especially when I know
that they are preparing themselves to,
fight against your tea interests, by
bujlding up tea gardens in their colo-
nies in Africa.

I have already said something about
this labour in the tea gardens They
are all citizens of India, but they are
very highly undeveloped and they
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are in conditions akin to those of the
“Adibasis” in the interior parts of
the highlands of India. That being
their position, it is necessary that
you should nominate representatives
to represent labour partly alse from
among the areas from which they
were drawn. When I approached these
unfortunate people—and they form not
a small fraction but over a third of
the labour population—in these tea
gardens m Assam and Darjeeling, I
was surprised, I was really surprised.
I would therefore, request Govern-
ment to bear these things in mind
when they nominate representatives
tor and on behalf of this labour. Sir,
I claim that one member should be
nominated to the Board in consulta-
tion with the Government of Orissa.
When these labourers were thrown
out of work some of them had to go
back to Orissa. But these unfortunate
people, where were they to go? They
had forgotten the areas from which
they had gone. These 25, 30 or in
some cases even 40 years during
- which they had been away have
changed the face of the country side
and now they have nowhere to go.
Actually they are nowhere. The
./Government of Orissa issued a noti-
fication calling upon the Departments
in Orissa to give these hands preference
. in the matter of recruitment of cons-
{ables and other low-grade services,
without knowing the actual conditions
of these labourers. If they had known,
they would never have issued such
a notification. The labour from tea
garden is the least fit for any govern-
mental work, because, though they are
respectable citizens, as I have said,
they are highly undeveloped and
away from light and learning. There-
fore it behoves ‘that the Government
of India, when they nominate mem-
~bers on behalf of labour, should see
to it that a fraction of that nomination
is provided to the States from which
-these people have ,come.

I find that section 4 deals with the
:subject of nomination amd i sub-
sections (b) and (¢).........

[ RAJYA SABHA ]
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Mgr. DEPUTY CHAIRMAN: We are
not concerned now with the Tea
Board, Mr. Biswanath Das, We are
concerned with this Resolution here,
this simple Resolution about the in-
crease in the duty.

Surt BISWANATH DAS: I know
Sir; but I refuse to agree to it unless
these conditions are considered and
1 want Government to consider them
and that is why......

Mr. DEPUTY CHAIRMAN: And
the provisions of the Act are only
incidentally relevant. So we cannot
go into great detail as regards these
provisions.

SHr1 BISWANATH DAS: Yes, Sir,
I am not going into any details, but
am only touching the fringes.

Mr. DEPUTY CHAIRMAN: But
you are going to sections and even to
sub-sections.

Surr BISWANATH DAS: Very well,
Sir, I will not. I will now proceed,
Under section 9(b) there is :a provi-
sion which says that the Government
of India shall appoint officers drawing
a salary of Rs. 1,000 and more.
How many such salaried officers
total up of this class, this House has
a right to know as also their functions,
how many of them are Indians and
so on. I would not tolerate these
appointments or even a small frac-
tion of them to go to the Britishers.
This Board is intended for the pro-
tection of the industry and also for
the propagation of tea both within
and outside the country. That being
so, I do not see why the officials ap-
pointed by the Board should be Bri-
tishers.

In conclusion I have to say that this
policy of laissez faire should be modi-
fled and the plantations and the Iab-
our employed in it should be given
the necessary protection.

Surr D. P. KARMARKAR: What
about the export duty?
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Sur1 BISWANATH DAS: I am
comng to that. I would appeal to the
House to agree to the export duty pro-
vided these conditions, one, two, three,
four and so on are safisfied That ex~
plamms why 1 am stating all these. I
plead with the Government that then
policy of laissez faire and their policy
of non-discrimination has failed.
There 1s no reason for this non-dis-
crimimation agamst the multiple and
mounted interests of Britamn, No
Indian can compete with those mount-
ed and multiplied British vested -
terests, unless he, the Indian
planter, 1s helped also by the State to
compete Attempts should be made
to put the Indian planters on a par,
at least, with British interest, 1f not
at a higher plane. That 1s what I have
been and am asking the Government
to do Unless and until that 1s done
your coffee, tea and such other inter-
ests are bound to suffer Two-fold
activities are called for firstly at-
tempts should be made ito help Indian
planters by way of reduction of expen-
diture, by providing credit facitities and
by affording them godown facilities,
and such conveniences as are open to
Britishers No Indian could compete
with the British planters because they
were the first to own godown facili-
ties 1n all the port trust areas. They
had been entrenched and established
with all conveniences. How on earth
could any Imndian compete unless
either the vested interest of the British
1s abolished or the Government comes
to the aid of the Indian planters by
affording them similar facilities?> Un-
less and until that 1s done, Indian 1n-
terests are bound to suffer. All the
shipping facilities go to the Britishers
and none to the Indian interests What
has the Government been doing up-
til now, I ask” They should give
at least equal facilities to the Indian
planters Unless an assurance is
forthcoming from the Government that
they will examine these things and
take immediate and necessary steps
in this regard, I think we have to say
that we should reject this Resolution.

Sir, my complaint is that this Tea
Board has done nothing in this regard
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either to draw the attention of the
Government or to formulate schemes
for Government’s decision or even to
mtimate to Government the difficult~
tes, administrative or statutory, of the
Indian section of the planters Taey
have also not mtimated to Govern-
ment the convemences that are so
very necessary and essential in the
nature of amenities and other condi-
tions to labour in the different plan-
tations I have said 1t and I repeat

Mr DEPUTY CHAIRMAN: No re-
petitions, Mr. Das.

Sur1 BISWANATH DAS: that
one of the immediate steps—I will not
Call 1t 1immediate but early steps—to
be taken m

SHRT B. GUPTA (West Bengal): He
1s making a very good speech, let us
hear him. It 1s refreshing.

SHr; BISWANATH DAS: . to make
Caicutta the tea market of the world
lnstead of London as it 1s today, Sir, 1
have already stated my conditions and
unless an assurance comes forth and
the hon. Minister assures us that
he will keep a watching eye on the
extravagance of the Central Board, I
think 1t will not be easy to get the
approval of the House.

REPORT OF THE COMMITTEE ON

PETITIONS RELATING TO THE

HINDU MARRIAGE AND DIVORCE
BILL, 1952

Surt J. R. KAPOOR (Uttar Pra-
desh)- Sir, I beg to present the report
of the Committee on Petitions dated
6th December 1954 1n respect of such
pbetitions as were remitted to it rela-
ting to the Hindu Marriage and D
vorce Bill, 1952

RESOLUTION REGARDING EN-
HANCEMENT OF EXPORT DUTY ON
TEA-—continued

Mr DEPUTY CHAIRMAN: Mrs
Pari.ianand.

Dr SHriMATI SEETA PARMANAND
{Madhya Pradesh): Mr. Deputy
Chairman, the reason for my speak-
ing on this subject is mainly to draw.



